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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI
IN

i b o)
ORIGINAL APPLICATION NO. 092025 [{ey[ = e

IN THE MATTER OF:
VINAY SRIVASTAV
.... APPLICANT.
VS.
STATE OF U.P. & ORS.
.... RESPONDENTS.

AFFIDAVIT _ON_BEHALF OF DIRECTOR, DIRECTORATE OF
GEOLOGY AND MINING DEPARTMENT GOVERNMENT OF UTTAR
PRADESH

The Respondent herein states as under:

MOST RESPECTFULLY SHOWETH:

I, Arun Kumar, aged about 42 years, presently posted as Additional Director,
Directorate of Geology & Mining Department, Government of Uttar Pradesh do

hereby solemnly affirm and state on oath as under:-

1. That I am duly authorized officer on behalf of Respondent No. 8 in the
above-mentioned Original Application and is duly competent to file the

present Affidavit on behalf of Respondent No. 8. That the Deponent is well
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conversant with the facts and the circumstances of the instant case and is

competent to swear this Affidavit.

2. That the Deponent has read and understood the contents of the present
Affidavit.

3. That the contents of the present Affidavit have been drafted by my counsel
on my instructions and the contents of the same are true to my knowledge

and nothing material has been concealed therefrom.

4. That the Respondent No. 8 was impleaded in the present Original
Application vide order dated 15.04.2025, passed by this Hon’ble Tribunal.

5. That in addition to the affidavit filed by the District Magistrate, Hamirpur,
dated 03.03.2025 in the present Original Application, certain further facts,

ich are material and germane for the proper adjudication of the present

, in terms of Para 4.1.1(a) of the Enforcement and Monitoring
Guidelines for Sand Mining, 2020, the Department of Geology and Mining,
Government of Uttar Pradesh, was the competent authority for approval of

District Survey Reports (DSRs) up to November, 2023.

7. That, vide Letter No. 748 dated 14.12.2023 issued by the State Level Expert
Appraisal Committee (SEAC), the contents of Letter No. F. No. L-

P 11011/13/2021-IA-II(M) dated 04.12.2023 issued by the Ministry of
vironment, Forest and Climate Change (MoEF&CC), Government of
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India, were duly communicated to the Deponent. The said communication,
inter alia, conveyed that in view of the judgment of the Hon’ble Supreme
Court in Civil Appeal Nos. 3661-3662 of 2020, titled State of Bihar vs.
Pawan Kumar, the authority competent for appraisal, examination and
evaluation of DSRs shall be the State Level Expert Appraisal Committee
(SEAC), whereas the authority competent for approval of DSRs shall be the
State Level Environment Impact Assessment Authority (SEIAA).

. That, thereafter, the State Level Expert Appraisal Committee (SEAC), vide

Letter No. 895 dated 07.02.2024 addressed to the Deponent, intimated that
pursuant to the guidance received from the Government of India, a joint
meeting of SEAC and SEIAA was convened on 02.02.2024 at the
Environment Directorate, Lucknow, wherein a detailed Standard Operating
Procedure (SOP) conceming the preparation of District Survey Reports

SRs) was formulated, and the minutes of the said meeting were enclosed

\ﬂa\'—fg information and necessary action.

/9/ ‘% at a conjoint reading of the aforesaid communication unequivocally

“establishes that the said SOP governing DSRs was formulated jointly by

SEAC and SEIAA in accordance with the directions and guidance of the

Government of India.

10.That in view thereof, the Deponent, most respectfully and emphatically

repudiates the attempt on the part of SEIAA to evade and shift its statutory
responsibility, as sought to be done in Para 3 of Annexure No. | to the
affidavit filed by SEIAA in Original Application No. 09 of 2025 (Vinay
_Srivastava vs. State of Uttar Pradesh &Ors.) dated 10.04.2025. The said

27
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averments are wholly misconceived, untenable and contrary to the admitted

record.

11. That the very nomenclature of the “State Level Expert Appraisal Committee
(SEAC)” and the “State Level Environment Impact Assessment Authority
(SEIAA)” signifies that both are expert statutory bodies entrusted with
specialized functions of appraisal and environmental decision-making,

carrying significant statutory responsibilities.

12. That upon receipt of the aforesaid SOP formulated by SEAC and SEIAA,
the Deponent, promptly circulated the same to all concerned District
Authorities vide Letter No. 2182 dated 12.02.2024, with a direction to

ensure strict compliance thereof. (Annexure-R-1)

at, in pursuance of the aforesaid directions and in compliance with the

YEF&CC communication dated 04.12.2023, the District Authorities duly

§ i

. ﬁ?ﬁbared DSR proposals and submitted the same to SEAC for appraisal,
gy

‘eiamination and evaluation in accordance with the prescribed procedure.
(Annexure-R-2 (Colly))

iy .
¥

14.That it is pertinent to submit that the Geology & Mining Department,
Government of Uttar Pradesh vide office Order No. 1153/86-2021-
01(Sa.)/2020 dated 09.09.2021, had constituted a high-level
interdepartmental committee comprising officers from diverse technical and
administrative domains, including Geology, Mining, Environment, Forest,

[rrigation and Revenue, for the purpose of appraisal of DSRs.

15.That the said committee, chaired by the Additional Director, Directorate of




nominated by the Board of Revenue, Environment Directorate, Forest
Department and Irrigation & Water Resources Department, along with
technical experts, has diligently and meticulously examined all DSR

proposals submitted by the District Authorities.

16.That it is submitted that the said exercise was undertaken with utmost
sincerity and in strict adherence to the letter and spirit of the Standard
Operating Procedure (SOP), the Sustainable Sand Mining Management
Guidelines, 2016, as well as the Enforcement and Monitoring Guidelines for
Sand Mining, 2020.

/\J::Y: 17.That the findings and recommendations of the said interdepartmental

Wl : i
N Q:;b\"“‘\b:/% mmittee were thereafter duly forwarded to SEAC for its consideration and
A

V5 o\ Trdbessary action

4

_ lg,e‘fhat it is manifest and beyond any cavil that the Deponent, has made
earnest, bona fide and comprehensive efforts to ensure that all DSR
proposals strictly conform to the applicable statutory guidelines and

procedural requirements.

19.That the Deponent, takes strong and categorical exception to the unfounded,

unwarranted and derogatory averments made by SEIAA in Paras 3, 4, 5 and
8 of its affidavit dated 10.04.2025 filed before this Hon’ble Tribunal in

Original Application No. 09 of 2025 (Vinay Srivastava vs. State of Uttar
Pradesh &Ors.). (Annexure-R-3)
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was taken to keep all DSRs in abeyance pending submission of
replenishment studies, and that a formal communication to this effect would
be issued to the Directorate of Geology and Mining, Uttar Pradesh, with
copies to various higher authorities. However, it is a matter of record that no
such formal communication has been received by the Deponent or in her

office till date, from either SEIAA or SEAC.

21.That a bare perusal of the said annexure further reveals that conclusions

adverse to the Directorate have been drawn, including allegations of “non-

compliance of assurance”, without affording any opportunity to the

Directorate to present its stand or explanation. Furthermore, the alleged

“communications” referred to therein have neither been furnished nor

annexed with the affidavit. Such conduct, being contrary to the principles of

e m natural justice and fair procedure, is wholly untenable and deserves to be
N « deprecated.

] N -
3y :

4 e q

by

affidavit dated 10.04.2025 commencing from page number 1099 till 1126

. "___\V'_._i,».ﬁ.:f;‘;re emphatically denied as being baseless, misconceived and wholly

unacceptable in law as well as on facts.

23.That in light of the aforementioned facts and circumstances, the present
affidavit may be taken on record by this Hon’ble Tribunal, in the interest of

justice.

DEPONENT




VERIFICATION

Verified at. LaCNow .., on \'5\*’\\\10')% that the contents of the paras 1 to
of this affidavit are true and correct to the best of my knowledge. No part of

it is false and nothing material has been concealed therefrom.

DEPONENT

C
T Y
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 Sir, -

M%
A

d‘*

,15\»1,-»11:311m/a‘omwwn(M)' |

- B No L 11011[L'3/?021 IA 1 (M)
Govm*mmm of Tudia
Mims‘w of B anironmam Porest and Climate Ohan gs. -
Tmpact Aqsessmem Divisw _
: 2nd Fk)or, Pflthvi ng;

indir& Patyavaran Bhawan,
Jorbdgh Road, Aliganj,

' New Delhi-110 003
Datﬂd ch Decemfber, 2023

"I‘he Member Secretary ANt

State Level Envir oliment Impact Assas sment Authomty
Directorate pf Enmconmem P P -
Vineet Khand 1; Gomtl Nagar, _f
Lucknow, Uttar Pradesh 226010
Email: dueuplko@yahoo,eom et % 5

g sttrict Suxvey Rep

Sub: ‘Clgiﬁﬁcatipt}_,xfé

This is w1th refarence to“thel_.
646372021 dated - 16,1 .2023 reg""m -ge8
Burvey Repord iDSR) P s

2w The matter has been examlned m thp Mmh T In thm cqnta:ct it 15
mformed that, @5 per’ Mm:stry s notification dated 25, 07'2018 'thé DSR is
prepared by . the. District Authorities and it should be ~in ‘syne with
Systainable - Sand Managem@nt Guidelines 2016 &

momtormg Gmdajines i"or sand mming 2020

3, © Purther the Hon‘ble NGT mde L" der da &-29;9;2(323 in QA Na
34 of 2022 {ided ‘Subhash’Bhal Ishwar Bhal Parmar vs Stateof Gujarat’ &

Ors. observed that they. would like to follow the. prmclple laid down hy the

‘Hori’ble Supréme Court i order dated 10:112021 in Civil Appeal Nos, 3661
3662 ‘of 2020 ttled Stafe of Bihar vis: Pawan Kumat. The ahove-referred
order of Hou'ble SC'inandates: submission of DSR to State Expert Appraisal
‘Committee (SEAC) for examination ahd evaluation and State Enmronmem;

Impact Assessment Authcrity (SEIAA) Ior approval _
4, Thls is 1ssued wﬂ:h the appreval of the Compatem: Authonbgn
Yours fa‘thfully,

e

Sc1ent18t G
B maﬂ saurabh. upadhyayBS@gcv A

CDPY tO.-. ' § e, PRL. W

e Smentlst E(PV)] Guard Fﬂe

Enforcemant and P
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| standard Operating P.mcadum for preparation of DSR for for .
sand Mining or RBM by District Level Sub-Divisional Committee
and its Appraisal/Approval by SEAC/SEIAA, U.P. i

 preparation of DSR

DSR which is a technical document shall be prepared in line with MoBF&CC, Gol,
Notification No. S.0. 141(B), dated 15-Jan-2016, $.0. 3611 (B), dated 25-July-
2018, Sustainable Sand Mining Management Guidelines 2016 and Enforcement &
Monitoring Guidelines for Sand Mining 2020. L

Contents of Report ..

1. Introduction coe | o
. Qverview of Mining Activity in the District (brief history of old working, pre-
existing and proposed mining activities). P .

3. List of Mining Leases in the District with location, ared and period of validity.
4.Details of Royalty or Revenue received in lastthreg years. ' I
5 Detail of Production of Sand/Morrun/RBM or other minor mineral in last three

years. ‘ o o L
6. Process nf deposition of sediments in the Rivers of the District (River Geometry).
77 General Profile of the District. | ' | ‘

8. Tand utilization Pattern in the distriot: Forés‘t,Ag;:iculture, ‘Horticulture, Mining

. ete | o |
9. Physiography of the District. SR
10. Rainfall: month-wise. . . U
11. Geology and Mineral Wealth: i
12. The report shall also contain~ Y o
a) District wise detail of river or stream and other sand source;
b) District wisc avallabilty of 0 gravel or aggregate resources;
" ¢) District wise detail of existing mining leases of sand and aggregates,
13, Drainage system with description of main rivers | |
. @) Name of the river, - S
by Area drained (sq. km)

" .¢) Percentage ared drained in the District.
- 14, Salient Features of Important Rivers and Streams:-
~ a) Nameof {he yiver or sfream, .
“ by Total length in he distriot,(in Km.)




B ) Place of origin,

d) Altitude at origin. B S 4
g) Portion of the river or stream recommended for mineral conoessio
f) Length of area recommended for mineral concession.(in Kms)

1.

| g) Average width of area recommended for mineral concession (in meters)
h) Area recommended for mineral concession (in square meter)

15,

- 16.

) ‘Mineable mineral potential (in metr
Mineral Potentiali~ »

ic tonne) (60% of total mineral potential)

a) Boulder (MT)
b) Bajari (MT)
o) Sand MT) -~ . . |
d) Total Mineable Mineral Potential (MT)
Annual Depositions-
a) River or Stream. | . | - C
b)Portion of the river or stream recommended for mineral COneession.
o) Length of area vecomimended for mineral concession.(in Xms) _
) Average width of area recommended for mineral concession (in meters)
&) Area recomimended for mineral concession (in square meter)

£) Mineable mineral potential (in metric tonne) (60% of'total mineral poténtial)

g)Total for the District - .
After this-Annexure-] to _A'nnexure-IV'shall also be prepared as per the format .

rovided in Enforcement & Monitoring Guidelines for. Sand Mining-2020,
“which will be enclosed as annexure to the Draft DSR S |
(Reference — Page- 64 to 67 of EMGSM-2020)
I ease wise NOC will betaken from Irrigation and Forest Departmentand Deposit -
Verification/Estimation reports shall also be prepared by SDC. =~ S
The proposed lease should clearly identify and mark the mineable deposit on
satellite image/drone image. e o
The mineable resource Is to bevalculated based on field investigation, geology
of the catchment area, site conditions locations, depth of minetal availability and

* other geomorphic features, The mineable resource should be 50 to 60 % of the

total resource available. ‘ C _
Orice the Draft DSR and Annexure 1 to IV isprepared, then all the SDC members -

evaluate and approve if, which will be uploaded.in the District ‘Website for 30
days for public comments/objections as well as DM/ADM/MO office. (For this.
the notification should be issued by Disiviet Authovity -about draft DSR ﬂ,,l |

3 :sz;ggestfons/aamments "/abjeaﬁons Jrom public In wminimum two newspapers
. having wide circulation. Date of uploading and last date of recetving
: -sugge.s'tzqns/ Q?mm@mﬁ/ Objéfc?idns Shozrld be clearly mentioned in the -:wfg’r‘aan‘m; -




TReference - EMGSM- 2020, Para4.1.1 (clause~0 & P; Page-19))

e D;aft D3R shall be withdrawn from District Website afier 30 days and SDC
E-'-_Members shgll conduct a joint meeting to mitigate/resolve the publib
8 comments/objections received, if any. (Reference - EMGSM-~2020, Para 4,11
! (clause — p; Page-19) (In case no objection/comments are received then Mining

Officer will issue a Certificate that no comments/objections have been Fecelved

in the period of uploading,) | | |
» Thereafier, the draft DSR shall be finalized including Annexure-l to Annexure-

V11 which will be signed by all SDC Members and then forwarded to D.M. for .

perusal and approval. ‘

e The DM shall forward the proposed DSR to SEAC for examination and a‘pﬁrdvgl. .

» TheMember Secretary/Nodal Officer will forward it to DGM, U.P. for comments

and suggestions. The SEAC will ‘evaluate after getting the comiments and ..

suggestions of DGM, U.P.
». The SEAC may invite-a repr
of the draft DSR.

- Action Reauirg_g R -

D.M, shall issue an Office Memorandum regarding nomination and formatiosi of
 Syb-Divisional committee in the district. -~ - ‘

"« The sub-divisional committee (SDC) will prepare the draft DSR. If required the
. SDC may take help/assistance of QCI/NABET Consultants, DGM Approved

*»

' Explorat
May-2023 issued by Secretary Geology & Mining.

'+ Additiondlly, the SDC may also take help/assistance of renowned academic

institutions/ Universities having. domain expertise ity Environment/ Geology arid

Mining. _

" o Itwill bethe responsibility of SDC/hired agency to collect primary and secondary

data, DSR drafling with Annexure-I to Annexure-VII and conduct presentation
before SEAC/SEIAA and DGM.

- »- Whenever.anew lease is identified for adding in the DSR, the 8DC/hired agency .- .
wxl] jf'olldw"the ;:nti;e procedure every time on the basis of existing DSR. The | L
validity of amended or modified DSR will be upto. the validity of the original

. ODSR.

exentative of DGM, U.P.to assist SEAC-i'n-a_;Spra_'is:al 3

ration Agencies as per Government Order ref. no 1659/86-2023 dated 17-

1462




L eneh page.of DSR) by the compelent authorty of §13

m, f»DC/lm‘cd fagency will update thca data in llm revised DSR with reference 1

Jand use pattern, rainfall, IMD daty, viver geomcuy, Llpcldtﬂd geo OEY (if any),

* years.

The source of secondar y data used in DSR should have proper ¢ itation reference
and in caso primary. data has been collected, then the name and details of experts
involved in collection and synthesis and inter p;etatlon of data wil f be memmned
inthe DSR.

1t should be specifically eisured that DSR 1s the dlstrlct specxﬁc: environmental
document in which all the environmental and safety parameters as per the

guidelings and notifications should be covered and re;ﬂecte&d in the DSR
document.

Ly
ihe primary DSR, Special focus on collection of latest data will be done wirg, - |

1/ watertable, por mlahcm datw ete, ns such pmmmlms generally thtﬂgﬁ nevery5

A district qpemf' ¢ mineral resource map shall be prepared in which the dramage |

patterns of tivers along with explored mineral resources shall be reflected.

A Tetter-to the District Information Office will be 1ssued for uplof.—u:lmtr the draft
DSR in District Website for 30 days.

o A joint meeting of S:DC Members IS' reqmred for final draﬁ: DSR

‘examination/evaluation,

A recommendation of SDC Members is requxred who Wﬂl ﬁna’hze the drafl: DSR

and forward it to the D.M.

The DM of respective dxstncf shall send the draf’t ZDSR alon«:r Wlth fgn(}\\rlncr

documents
1. Primary DSR which requires add;tlonlmodlﬁcatmn
2. Draft Modified/ Revised DSR Documem;
3. Annexure-l to VI - -
4. Lease wise NOC from Ir ngatnon and Forest Department,
5. Revenue report and resource evaluation/ reserve estimation
6. Notification regarding (he constitution of the SII)(',} ‘

" 7. Minutes of the SDC aboul dralt DSR,

- . 8. Office order for uploading the drafl D8R in the iatrmt W . a1
30 days along with newspaper notification, %Slm k“ “Pmiﬁd ot

9, Minutes of the SDC recommending deaft DSR,

The DSR being a public document afler approval shall bé mwed \\ntﬁ %al (’m

the mspectivc dlbu xcl pmml wilhln 0 week, -

U\ A and \\'tll be uploaded in;




Eﬂc?img ’QD‘?’,‘M{W Procedure for prepaation of DER for in-sifu
RS2 v__District _Level . Sub-Divisional Committee and  its
Appraisal/Approval by SEAC/SEIAA, U.P. |

Preparation of DSR

DSR which s a technical document shall be prepared in line '_w‘ith' MoEF&CC, Gol,

Notification No. $.0, 141(E), dated 15-Jan-2016, 5.0, 3611 (B), dated 25-Tuly-
2018, Sustainable Sand Mining Management Guidelines 2016 and Enforcement &

Monito;*ing Guidelines for Sand Mining 2020.

Contents of Report -

1. Introduction I C o |

o Overview of Mining Activity in the Distriet (brief history of old working, pre-
existing and proposed mining activities).: AR

3. General Profile of the District .- o |

4, Geology of the District R N S :

5. Drainage of Irrigation pattern. = 1
6. Land Utilisation Pattern in the District: Forest, Agriculinral, Horticultural, Minixig

etc. \ S .
7. Surface Water and Ground Water scenario of the district.
8. Rainfall of the district and climatic condition . -
9. Details of the mining leases in the District as per the following format:-
s b)Name of the Mineral . TR
' ¢) Name of the Lessee . e T
.. d) Address &Contact No. of Lessee
¢) Mining lease Grant Order No. & date
. f) Area of Mining lease (ha) o ' * o
- g) Period of Mining Jease (Initial) —[From till To] = _
h) Period of Mining lease (18t /2nd ...renewal) - [From till To)
1) Date of commencenient of Mining Qperation . .
. ) Status (Working/Non-Working/Temp, Working for dispateh ste) ‘
9 Captive/Non-Captive) BRI - |
- 1).Obtained Environmental Clearance (Yes/No), ' Yes Letfter No with date of
grant of BC, o c T
,"1;;)‘ Location bf'the Mining-lease (Latitude & Longitude)

T
P P . .

R

L R




" i) Method of Mining (il)pEz;mstlwndargmund) .
10. Details of Royalty or Revenue received in last three years
11. Details of Production of Minor Mineral in last three years
12. Mineral Map of the Distict e
U3 List of Lettar of ntent (LOT) Holders in the Disirict along with ifs validity a5 per

the following format:-
14. Total Mineral Reserve available in the District.
a) SLNo. _' | "
© b) Name of the Mineral
¢) Name of the Lessee < o
-d) Address & Contact No. of Letter of Intent Holder
¢) Letter of Intent Grant Order No.& date

f) Area of Mining lease to be allotted |
1 available in the District =

15. Quality /Grade of Minera
16. Use of Mineral - o o
17. Demand and Supply of the Mineral in the last three years
18. Mining leases marked on the.map of the district T -
19, Details of the area of where there is a cluster of mining leases Viz. number of

| mining leases, location (latitude and longitude) o S
20. Details of Eco-Sensitive Area, if any, in the District
21. Impact on the Environment (Air, Water, Noise, Soil, Flora & Faune, land use, -

| agriculture, forest etc.) due to mining activity |
- 9 Remedial Measures t ¢ of mining on the o ronment

o mitigate the impac
23, Reclamation of Mined out area (be iready implemented in the district,

st practice a
requirement as per rules and regulation, proposed reclamation plan)
. 24. Risk Assessment

& Disaster Management Plan
25. Details of the Occupational Health issues in the District, (Last five-year data of
number of patients of Sili

| cosis & Tuberoulosis is also needs to be submitted)
26, Plantation and Green Belt development in respect of leases already granted in
the District “ L

27. Any other information. S :
¢ After this Annexuy re-I to Annexure-IV <hall also be prepared as per the format
‘provided in Enforcement & Monitoring Guidelines for Sand Mining-2020,
which will be enclosed as annexure to the Draft DSR (Reference — Page- 64 o

67 of EMGSM-2020) o ,
[ be taken from Trrigation and Forest Departient and Deposit

o Lease wise NOC wil
“X/éfification/Estimation reports shall also be prepared by SDC.
The proposed lease should cleatly identify and mark the minedble deposit on

- satellite image/drone image.
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+ The mineable resc o | -

+0° mineable resource is -

of the area, Siteszzi’?deitﬁ);gllm 'G&‘l‘lummad based on field investigation, geology
- geomorphio features, locations, depth of mmeral‘ availability and other

* Oneet 2 a - ' |
Unce the Draft DSR and Annexure | to1V is prepared, then all the SDC members

?i?‘l;‘?té "‘md Bpprove it, which will be uploaded in the District Website for 30
| JS 30T _.Pub{za m;'mmnts:’mbjectious as well as DM/ADM/MO office. (For this
he notification should be fsswed by District Authorily about dreft DSR for

suggestions/oomments fobjections from publie in mipinum two newspapers -

having wide circulation. Date of uploading and last date of -receiving
suggestions/conments/objections should be clearly mentioned in the notification.
(Reference - EMGSM- 2020, Section 4.1.1 (clause — o & p; Page~l 9)

= The Draft DSR shall be withdrawn from District Website after 30 days and SDC
NMembers shall conduct a joint meeting 0 mitigate/resolve the public
comments/objections received, if any. (Reference - EMGSM- 2020, Section
4.1.1 {elause — p; Page-19)(In case no objection/comments are received then

. Mining Qfficar will issue a Certificate that no com
vecetved i the period of uploading.) T B

» Thereafier, the draft DSR shall be finalized including Annexure-I to Annexure-
VTI which will be signed by all SDC
perusal and approval. . | -

o The DM shall forward the proposed DSR 10 SEAC for examination and approval,
e TheMember Secretary/Nodsl Officer will forward if to DGM, 11.P. for comments
and suggestions. The SEAC will evaluate affer getting the comments and

. suggestions of DGM, P, | | .
" The SEAC may invite a representative of DGM, U.P. to assist SEAC in appraisal

' ofthe draft DSR.

Action Required o

¢ DM, shall igsue an Office Memorandum regarding nomination and formation of
Sub-Divisional committee in the district. |
¢ The sub-divisional committee (SDC) will prepare the draft DSR, Ii“requ'ix*ed'tlm
SDC may take -help/assistance of QCI/NABET Conguliahts, DGM Approved
Explorafion Agencies as per Government Order ref, no 1659/86-2023 dated 17-

May-2023 issued by Secretary Geology & Mining,

ments/objections have been

Members and then forwarded to D.M. for
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i
o,

o Additionally, the SDC may also take help/nssistance of renowned academic -
institutions/ Universities having domaln expetise tn Bnvironment/ Geology and
Mining, B | | | ”

» Ttwillbethe responsibility of SDC/hired agency to collect primary and secondary

data, DSR drafiing with Annexue to Annexure-VII ard conduct presentation
before SEAC/SEIAA and DGM. .

e Whenever & new lease is identified for adding in the DSR, the SDC/hired agency
will follow the entire procedure every time on the basis of existing DSR. The
validity of amended or modified DSR will be upto the validity of the. original

o The SDC/hired agency will update the data in the revised DSR. with réference to
the primary DSR. Special focus on collection of latest data will be done wrt, -
land use pattern, rainfall, IMD data, river geometry, updated geology (if any),
water table, population data efc. as such parameters generally change in every 5
YERYS, ‘ o S

- .» The source of secondary data used in DSR should haye i:ampai* citation referefice
.. and in case primary data lids been collected, then the name and details of experts
involved in collection and synthesis and interpretation of data will be mentioned
'~ inthe DSR. A . T o
¢ It should be specifically ensured that DSR is the disteiot Sp"ec’ifﬁc eriv’ironméntﬁl .
document in which all the environmental and safety “parameters as pef the
guidelines and notifications should be covered and reflected in the DSR
document. S | Lo ‘ .
A district specific mineral resource: fiap shall be prepated in which the drainage
patterns of rivers along with explored mineral résources shall be reflected. ) .
-* A letter fo the District Information Office will be issued for uploading the draft
DSR in Distriet Website. for 30'days. a .
A joint meeting of SDC 'Members 48 requited for final draf DSR -
examination/evaluation, And recommendation of SDC Members

: N is required who ©
"WJ.]] ﬁnalrm the draft DSR and forward it 1o the D.M, ! e

BT S T
[ I
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o The DM of respective dislmt shall send ilm draft DSR, alwng, Wlfh following
documents:
1. Primary DSR which requires addmor]/rnc}chjmtmn
2. Draft Modified/ Revised DSR Document.
3, Annexure-1 to VII.

4. Lease wise NOC from Trrigation fmd Forest Department.

5. Revenue report and resource evaluation/ reserve estimation,

6. Notification regarding the constitution of the SDC. |

7. Minutes of the SDC about draft DSR. -

8. Office order for uploading the draft DSR in the district webs;te fora period

* of 30 days along with newspaper notification,
9, Minutes of the SDC recommending draft DSR.

¢« The DSR being. a public document after approval shall be s1gned Wlﬂ‘l Seal (in

. each page of DSR) by the competent authority of SEIAA and wﬂl be uploaded in
the res;:ectwe district portal within a week,
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION 09 OF 2025

IN THE MATTER OF:
VINAY SHRIVASTAV ...APPLICANTS
VERSUS
STATE OF UTTAR PRADESH. ...RESPONDENTS
INDEX
S.No Particulars Page
No.

SUPPLEMENTARY AFFIDAVIT ON THE BEHALF OF
MEMBER SECRETARY, SEIAA IN COMPLIANCE TO
THE ORDER DATED 02.04.2025

2-5

COPY OF THE MINUTES OF MEETING ANNEXURE 1

6-8

COPY OF TRAIL MAIL ANNEXURE 2

9-14

COPY OF DSR KEPT IN ABEYANCE ANNEXURE 3

15-16

| =W

COPY OF THE ORDER DATED 06.05.2022 ANNEXURE
4

17-25

COPY OF THE MINUTES MEETING DATED 27.03.2025
ALONG WITH THE TRAIL MAIL ANNEXURE 5

26-27

COPY OF THE RELEVANT CONDITION, ALONG WITH
THE LIST OF DSR TO WHICH THEY WERE MADE
APPLICABLE, AND WHICH HAVE NOW BEEN
REINSTATED ANNEXURE 6

28

Date: 10.04.2025
Place: New Delhi

Through

PRIYANKA SWAMI

ADVOCATE

STANDING COUNSEL FOR SEIAA UTTAR PRADESH

F-13, JANGPURA, NEW DELHI 110014
E-mail: advprivankaswami@gemail.com
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" INTHEHON'ELENATIONALGREEN TRIBUNAL
~ PRINCIPAL BENCH, NEWDELHI ..
- - ORIGINAL APPLICATION 09 OF 2025

IN THE MATTER OF: © © * |
WAYSIWVRSTAV U LATPLICANTS

B R
srm OF U’I"I'AR FRADESH - ~..RESPONDENTS
| mmmr |

A, UT AR PARBESH, I’reseﬂtly at New Deiln

1 That Iam poated as stated abﬂve ami well conversant with the facts ﬂf‘ the | |

présent case ami as such competent to swear t}ns affidavit on behalf of
Member Saemtary, SEIAA heferse this Tnbunal after ﬂue Departmeniai
authomaimn ' ‘

2, That ibe mampanymg supplemeﬂtary aﬁidavzt has been drafted by our

* Counsel a8 per ‘Official record in cmmpﬁance fo. ﬂaa nrﬂar dated 92 04; 2025'

passed by tﬁe ‘f‘-ian’bie Tﬁbuﬁal
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3.

That it is to’ pertinent to mention that seiaa and seac in its joint meeting
06.03.2025. Acknawledgmg the eritical i 1mportance of Replenishment Studies
and non - compliance of assurance given by Geology and Mining Department,

State Uttar Pradesh and concerned District Authorities; SEIAA/SEAC, after
thorough discussions; has decided to keep all previously approved DSR in
abeyance until compliance with this requirement is ensured. Accordingly, it
was decided to issue a formal communication to the Directorate of Geology
and Miring, Uttar Pradesh, informing them of the decision regarding putting
all DSRs m abayance until submission of replenishment study far each DSR.

Fm'ther, SEIAA directed that copms ﬁf the commumcat:en be sent to the Ciuaf
Secretary; Government of Uttar Pradesh the; Prmmpal Seﬁretaty, Dapamnent

' of Environment, Forest and Climate Change, Government of Uttar- ?radzzsh
“the P‘nnmpal Secretary/Secretary, ﬂﬂpamnent Gf Ganlegy and Mmmg,

) i’:}wemment of Uttar Pradeésh and Dmactor of Geology and Mamﬁg for their

mfgnnamg and necessary action. It was also decided that smlabla instructions
shall be sent to the counsel of SEIAA to apprise Hon" ble NGT, accordingly.

' -ﬁ.‘??}f of the minutes of meeting is being annexed ha:fgwith as ANNEXURE-

.

That further, the said minutes ﬁf mﬁetmg dated have been. approved by 1ts
membars ihmugh the ’I’raﬂ Mail. Capy of the Trail Mail is being aanaxed. .

herewith as A S_EX{I@-;.“

That in hccordance with the above minutes of mecting the. previously

apjirovaé. DSK is kept in abeyance: unfil. compliance. with requirement

) mentioned, Copy of the DSR kept in abeyance is being annexed Z{wrewith as

ANNEXURE:3,
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“That farther it is prtinent to note tht the.
ot

Pradesh gav the wnderiking f
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Verified on solemn affirmation at New Delhi on this 5': 0abft ng - 2025,
that the contents of the foregoing affidavit are true and correct to the best of my
kmwlsadge and no pari: of it is false and nuthmg matenal has been ¢cncealrzd
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SEIAA Meetms{) & State Level Expert Apprajsal Commitfee~1 &2, XLP. keld on 961031’2025

The jeint meeting of the State Level Environment Impact Assessment Anthority, U.P. &
State Level Expert Appraisal Committee-1 & 2, UP. was held in Diregtorate of Environment,
U.P. through hybr:d mode (physical and virmal) at 12:30 PM o 06/03/2025. The following were
present in'the: meeting: -

L. ‘Mrs, Mamia Sanjecy Dubey, Chairiiaf;, SEIAA

2 Shri Rajive Kumar, Chairman, SEAC:D

3. Dr. Harikesh Bahadur Singh, Chairman, SEAC:2

4. Shri'Sushant Sharma Member Seeretary, SEAC (1 &2)
5, Shri Ajay Kumar Sharina, Member Secretary, SEIAA
& Sliri Parag Nath, Mernbicr, SEIAA

i Shiri O Prakash Stivastavs, Meinber, SEAC-1

8. Db Brij Bihari Awasthi, Meinber, SEAC-]

9. i, Ratan Kar, Member, SEAC-1

10, Shri Umesh Chand Sharma, Member, SEAC-T

1L Shei Tanzar Ullah Khan, Member, SEAC-2

12, Dr. Dineshwar Prasad Sigh, Member, SEACS

13 Prof. Jaswant Singh, Member, SEAC2

14, Dr. Shiv Om Siigh; Member, SEAC-2

Member Secretary, SEAC welcomed all the three Chaiviner, Member Secretary, SEIAA
and all the Members of SETAA/SEACS,

A joint meeting of the State Enviropment Inpact Assessment Authority (SEIAAY and the
State Expert Appraisal Comminee (SEA €) 1 & 2 was-converied, SETAA took note of the Order of
the Hon'ble National Green Tribunal (NGT) regarding the appraisa] of District Survey Reporis
(DSRs) anil e revessity of ‘conducting Replenishmént Studies for sustainable sand miring. The
following points emerged after discussion:

1. The -i?:sp,éﬂfsiﬁjﬁt_;y for cuiducting mireral pi‘(}spi:ciihg{ iﬁ'éhfifﬁhfg’ iinify areas, deterining ng
royalty, and oversesing auetion procedures completely rests with the Directorate of Mines and
Gﬁelogy Uttt Pradesh,. dnd the réspective District Administrations, SETAA/SEAC Tas no
role in pohi,'ymmakmg, formulation of Mings sind Mineral Rules, determination of foyalty, or
auction of mining feases,

2. SEIAA 15 & three meinbes aothosity, Owing o large fumber of cages Uttar Priadesh has 02
appraisal vommittees (SEAC 1&2) having atotal of 15 members in all. Al these members are
Efther rétirad gcvemini,ht servants. or academicians drawn from different walks of life, Neither
SEIAA nor SEAC 152 permanent: body Onlv thé Dieniber secretdries are smzmg goveriinient
offictals, SEIAA doesnot have an independent secretariat or any kind of respurces:to earry out
sither any study o condict any field mspec{mm SEIAA depénds on Diréttoraie of Mines and
Geelcgy Ottar Pradesh which has technical. expeitise 0 ensure. sstainable” mineral
development for- any. information/stndy relafed fo mining and on UPPCB/ Distret
Administraticy for figld verification or o seeking any Taclual report; Actording to the 61ficial
wabsite of the Directorate of Mines and Geglogy, Uttar Pradesh, the depurrment has expery
specializing i Gidology, Geopliysics, Miniog, Drillisg; and Chemistry reldted o minérals.

' Y Pagelof 3
b
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Joint Meeting Minutes of State Level Prvironment Tmpact Asséssient Authorily, UP. & Siate Lovel Expert
Agprmsa} Comnmittes-183 1.1, held on 06/03/2025

3, For purposes of bringing uniformity and siredmlining the procedire for submission of DERS, a
Stundard Operating Procedure (S0P was earlier-formulated in a joint meeting of SEIAA,
SEAC and representative of Directotate. of Mines and Cigology, Uttar Pradesh. 1t was made
clear to Diréctorate: of Mines’ anid Gaoiog}, Uttar Pradesh that sustainable Sand Mining
gmdehnes 2020 have 1o be followed completely while: prepr:rmg the TSRS, It wis dlso made.
elear that: thiy SOP was $olely to enhance procedural efﬁcxancy and does vt supersede the
provisiens outlined in the Siistainable. Sand Mining Management Guideline-2020, which
temain the fundamental basis for the preparation and appraisal of DERs,

4, As per Stindard Ope,mtmg, Procedure {SOP), the DSRs were. to be propared by district
authority and. thereafter these- DSRS ‘were fv be vetted by the Directorate of Mines and
Geslogy before their subinission to SEIAA/SEAC for appraisal/ approval.

5. The DSRs carried the ceftificale from Director, Diféctorate of Mines and Geology, certifying
thiif these. were prepared and examined as per the provisions of Sustainablé Sand Minjng
_Mmag,unent Guideline-2020, MoEF&CC notification dated 15-01-2016 and 25-07-2018 as { £
well as Enforcement and Monitoring Guidelings for Sand Mining-2 (}20 Thus, Directorste of
Mines and Geology certified that the complete procedurs & laid down: for preparation of
DSRs was followed.

6. While appraising. the DSRs, SEIAA/SEAC. conysdered the {nformation, assUrabces and
commilments provided by the Directorate of Mines and Geclogy and respective. District
Adniinistrations. SEIAASEAC. consistently asked Directorate of Mines and Geology o
isp}aad the rcpiemahm&m studies.on the district websites, web portal of miriing departmerit and
also to submit it to SEIAA: SEIAA/SEAC; while: tonsidering the appmval of DSRs, acted in
good faith, balaticing the interests of sustainable development, environmental protection, and-

local Tivelioods. Tt is periinent to mention here thal the Directoratg of Mines.and Geology i
an important government depiriment, and 3% thie teckical auihorr{y for all issues related to
fHining of minor prinerals ‘i the state. SEIAA had no reason to dou‘bt thie’ veracity of thi
information provided by the Directorate 6f Mines and Geology or doubt the: commitment
repeatedly given by the sitiing department rcgardmg the replemshment studies. At the same
time constantly asking mining department to subniit the repiemshmeﬁt swdies 1o SEIAA and
wiping depiriment coniintiously caminitied to provide the stodies, butr never provided these {*
siadies.

7. SEIAA/SEAC ynderstands:that the submissioh of Replenishment Study reports. is anessenal
requirement for preparation of DSRs i sand inining projects: 1t has repeatedly direcied the
Mining Department to furnish the necessary: rep]enlshment stdies. Despite sustained efforts
and ongoing communication, the reguired irifotmation has not been:received from the Mining
Departinent till daté.,

8. Acknowledging the critical importance of Replénishiment Studics and nog ~ t:“tzmphance of
assurdnee given by Gaaiegy and. M:mng Department, State Uttar Pradesh -and ceﬁcemed
District. Authorities, SEIAA/SEAC, after thorongh discussions, has decided o keep all
previously approved DSRS in gbeydnce dntl compliance with this. requitement iy
enkured.

Accordingly, it has been decided to fhsug:d formal coramunicdtion to the Diteetorate of
Geology‘and Miriing, Uttar Peadesh, infofming them, of the decision regarding putting all DSRs in
. PageZold




1106 | 14%

Joint Meeting Minutes of Si&_ Level Environment Impact Assesgment ;\uthﬂrjtv LI
ralsal Committee-d 2, 1LP, held on 06/

¢ Siate Level Ex ert

dbeyancs wntil sitbimission of replenishment’ S.tud}i for eagh DSR: Further, SEIAA divects thait
copies of thiy communication be sent. to the Chief Secretary, Government .of Uttar Pradesh; the
Prinecipal Secretary, Departnent of Envisoninent, Forest and Clirate: Change, Government of
Uttar  Pradesh; the Principal Sectetary/Secretary, Department of Geology and Mining,
Government of Uttar Pradesh and Director. of Gedlogy and Mmmg for their information and
DECEsSary action, It was ulso decided that suitable instiuctions shall be sent to the counsel of
SETAA 1o apprise Hon'ble NGT accordingly,

L o7
{Mamta Sunjeev Dubey) {Pards Nath) {Ajay Kungir Shirrnin)
Chairman, SEIAA Muember, SETAA Member Sacrcmry, SEIAA
(Rijive Fomay) D, Harikesh Bahar_lui".Siiigh} {Om Prakash Srivastava)
Chafvmoan, SEAC-1 Chairman, SEAC-2 Member, SEAC-1
{Dr. Brij Bibari Awasthi) {Dr: Ratan Kar) {Uniesh. Chand Sharma)

M’mﬁ!}ér; BEAC-T ‘Member, SEAC-1 Member, SEACA

(D Dineshivar Prasad Singh) {me ,}’ swant Smgh}
Member, SEALC-2 Member, SRAC2

(‘sushant Kharma, iF‘s}

Member Sccretar#,
BEAEZ-T.&2

c’:’%\’\
'Nodal Officer, SEACS1&Z

Musd pre paved by Rechérarial it sofsatation with
: I i i “Charomn & Membees-on the basis-of devisiong
aksn by SETAA; SEACS! & Zduris g,ihe meeting, . siken by SEIAA. SEAG-L & 3 d!mng thermesiing.

Paged of 3




1477 AR | 9

A2, 1716 P Yahoo Mell - Re: Draft mibutes of joint mesting of SEIRASEACs deted 0B/03/2045

Re: Draft rninutes of joint meeting of SEIAA/SEACS dated 06/03/2025

Fros: Harikesh Bahiadir Singh (Rbs? @rediffmail.com)
Ten selaaup@yahod.com

Date: MOnday 10 March; 2025 at 01:02 prn IST

Mintites approved.
Regards,

-

Dr. H.B. Singh FNAAS FRSEFICN, FISMPEFBRE FEPRE FISNG, FSSCE, FRASSA Chairman, State Level Expert
Appraisal Committes Uttar Pradésh-2 Chairman, JICAR-NSE Nanstéchnnlony in Agriculture Guest Editor, Current
Ganomics, Bertham Science Exdoutivé Editor: Mediningl Plants Former Distingllshed Professor, Department of
Bivtechnulogy GLA University, Mathura-281408, Uttar Pradesh, India Farmerly Profagsor & Hesd Dapariment of
Mycology & Plant Pathology, Institute of Agrscuﬁtural Seiences, Banaras Hindy University, Yeranash-221005, ndia Phong
No, 05224015887 Mob, 8415385671 RES: 13/21, Vikas Nagar, Lugknow-226022 Altasriste E-mail:
sormvanshl.fggmail.com Cilation: 18588 h-index 73 1 10 index- 250 hitp:/fscholar. google.co.in/citations PusersmhDg-
VOAAAAIRAI=Hn RHp anw, rmearchgate netfprﬁﬁiamankesh Bingh4 )

Fram: selsaup@yabon. oo
- Sent Mo, 10 Mar 2025 13:00:80.
C T8 DE Brif Bibart Awesthi" tawssthimembersead] @gmail.comiz, "D Dingshwak Prasad Singh®
- edineshwar.amiie@gmeil comp,."Dr. Ratan Kar" <ratankarfyetiooicoms, “Dr, $hiv Om Singh™
- «ghivornsingh 101 @gmatt.cony, Shit Om Prakash Srivastava <er.opsri@gmail.com>, Shii Parasngth
- «membersaiapup?021 @gmailtcom>; 8hi Rajive Kurmar <chairman seact@gmail.come, Shi Tanzar Ullah Khan
- <fukhar1859@gmail.com>, Shri Umesh Chiand Sharma <UrmeshshamaZl 4, us@@gmail.com>, Harikesh Bahadur
© Bifigh <hb$1@rediffmiail.cams, Jaswant Singh- <dzgséng'x*i@gma: L0, sharmaagayi}g@yahao tom’
i <gharmagiay0d@yehod coms; Ghairmanseisa «(aha:rmanupt:e;aa@gmat[ et (70 Rajive Hurhar
- <rafivekumar 883@gmall.conis
. Bubject: Res Draft minutes of joint mesting of SEIANSEACs dated D6/03/2025

Respected SirMa'am, . . o o
Please find enclosed herewith joirt meeting minutes of SEIAA & SEACS dated 06/03/2025
afterincluding the cotrection of Ghaifman, SEIAA, UP for vour approval, This is also informed
you-that the joint minules has already been approved by Chairman, SEIAA, therefore you are
{ requested to provide yaur approval on the joint mesting minutes.

- On Thursday 6 March, 2025 at 06:30:41 pm IST. SEIAA Unter Pradesh <selaaupdyatios;coms wiols:

- Respected SiMa'am,

: Please find enclosed herswith draftminules of jointmeeting of SEIAASEACS dated

L OB/O3/2025 1o pfmmde your commentsfapproval il 05:00 PM on 07/03/2025. 1 your

- ::i}mmems/appmval on the draft minutes are nof received by 5 PM tomaorrow, the draft minutes
wilt ba considered deemned approved.

regards;
Direcicrate of Brvirohment,
Vinest Khahd, Gemtl Naz;ar’ Lusknow

aboutblark i

» - ‘ W
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IN0EE 258 PM Yahon Mall - Re Draft inintiss of foint meeting of SEIASEAGS tited 08/03/2025

Re: Draft minutes of joint meeting of SEIAA/SEACs dated 06/03/2025

Erom: Dr. BB Awgsthi{awasthimemberseacT@gmail com)

T

e

selaaup@yahgo.rom

dineshwar.amita@gmail.com; ratenkar@yahoo.com; shivemsingh181@gmail.com; eropsri@gmaikcom;
hefibarseiaaup0dt @gmaﬂi comy thairmian,; seac!ﬂugmali Com; mkham%ﬁ@gmml cOm;
umeshsharmaZQ14.us@gmail.com; hiost@rediffmail.com; drjsingh1@gmail.com; sharmagjay09@yahod.com;
c;t;g;rmanypsela_a@gmaai corn; rajivekumar1983@gmail.com

bate  Monday T0March, 2025 at 01.23 pm 187

Dear sir

| have gone through the Mol dt 6.03.2025 n | approve the same on my end.
With regards

Dr BB Awasthi

Member SEAG 1

, Gn Mon, 10 Mar 2025 a1 14 'OOPM;. SEIAA Uttar Pradesh <gglaaun@vano Egg_';‘i;} wrote:
Respected SitfMa'am,

Please find enciosed Herewith joint meeting minutes of SEIAA & SEACSs dated

06/03/2025 aitér including the correction of Chairman, SEIAA, UP for vourapproval, This is
. also Informed you that the joint minutes has already besn approved by Chairman, SEIAA,
- . therefore you are requested to provide your approvalon the joint meeting miriutes.

O Thursday & March, 2025 at 08:30:41 pm IST, S";EAA Uttar Pradesh <geipsuniyahon o wiede:

Respecied SirfMa'am,

Please lind enclosed herewith draft minutes of j joint meeling of SEIAASEACs daled

| 06/03/2025 to provide your commentsfapproval t 05:00 PMon 07/03/2025. If vour
comments/approval on the draft minutes are not received l:sy 5PM tcmorraw ihe draft
- - minutes will be considered deermed approved,

" regards,
| Dirsclorate of Environmeiit,
- Vinest Khand, Gomti Nagar, Lucknow

abouthlank 41
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0125, 258 PM. Yahon Mall - Ren Dl minutes Gf Joint meefhg of SEIAABEAGs dated DB/03/2028

Re: Draft minutes of joint meeting of SEAA/SEACs dated 06/03/2025

Frome: Rafive Kumar (chairman seac@gmail.com)
Ter  awasthimernbersead i @gmedlcom

Co: selasup@yahoo.con; dineshwar. amita@gmail.com; ratankai@yahoo.com; shivomsingh101@gmalkcosm;
Bropsri@gmailicom; emberseiagup202 T@gmail.com; twkhan1958@gmal.com;
umeshsharma24.us@gmail.corn: hbsT@redifiriail com; dijsingh 1 @gmadileom; sharmagjay09@yahoo.con;
chairmanupseiaa@omailcomy rejivekumart S83@ gmall cams

Date: Monday 10 March, 2085 at 02:2% pm 187

The minutes corected and approved by Chairman SEIAA are ok from my side:
Regards
Rajive Kumar

{)n Mon, Mar 10, 2026 at 1,23 PM Dr. B.R Awasthi <puisihimumbersens @omailoon> wrote:

© ¢ Dearsir

© ] have gobe ihrmgh the Mo gt §.03.2028 n | approve he seme-on ny end.
- VWith regards

- Or B8 Awasthi

i Membet SEAC 4

On Mon, 10 Mar 2028 at 1:00 PM, SEIAA Uttar Pradesh <selaaup@ivahon coms wrote:

- Respecied Si/Ma'am,

Pleasge find ena!ased herewith joint meeting minutes:of BEIAA & BEACs dated
- 0B/03/2025 after Including the correction of Chairman, SEIAS, UP for your approval This
- is-also informed you that the joint minuies has already bésn approved by Chairinan,
| SEIAA, therefore you are requestad fo. provide your approval.on the joint mesting
msmﬁes

| ¢ OnTharsday 6 March, 2025 at 08:30:41 pim 1ST, SEIAA Utter Pradesh ssslanun@yahon,sore wote:

ﬁesm;cted SirfMa‘am,
. Flease find enclosed herewlth draff minutes of joint meeting of SEIANSEACS dated
F0BI0H2025 to provide your commients/approval Gl 05:00 PM on 07/03/2025, i your
mmm&nts/appmvmi on the draft minutes are-not received by 5 PM tomorrow, the draft
m?fﬁﬁ%b will be considered deemed dpproved.

regaTeS;
Directorate of Envirpniment,
SVinget Khand, Gomitl Nagar, Lusknow:

siboutblank . 411
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411428, 0% PM Yatioo Mall - Re; Diaft minutds of joint meeting of SEIAABEACs datbd 08I03/2025

Re: Draft minutes of joint meeting of SEIAA/SEACs dated 06/0372025

Froiny paras nath (memberseisaup2021 @gmall comy

e

4

Co

chaimsnsear] @gmeil.com

awasthimemberseact@gmail.con selasup@yahoa com; dineshwaramita@gmail.com; ratankar@yaheo.com;
ghivormnsingh101@drmail dofr; eropsi@gmail com; tukhan1959@gmaileam; umeshsharma2614. u,g@gmal? e=114
hiss 1 @redt fmail.com; drisinghit @ymait.cam; sharmaajayﬂg@yahoa cam; chairmanupseisa@gmail com;
rajivekumar 1983@gmail.com

Datez. Monday 10 March, 2025 5t 03:01 prn (57

Sustainable. Sand Mining Management Guidlingis of the year 2016 instead of 2020 Please somett it Rest of the-
minutes is OK with me,
With regards

On Mon, 10 Mar, 2025, 14:28 Rajive Kumnar, <ghalrianseacifiornall.coms wrote:
) The minutes corrected and approved by Chalrman SEIAA are ok from my side,

. Regards.

Hajive BKumar

© 1 On Mon, Mar 10, 2028 al 1:23 PM Dr, 8.5 Awasthi<awisihi

csentHReeon wrole:

Dipar sl

" | have Goha ihrough e MEN ol 6,03.2025 1 | approve the gama i my eni,

| Wity regards
- Qe BB Awasthi

MomberSEAC 1

SRS

On Mon, vahRo Ltms wrots:

- Respected Sir/Ma'am,.
Please find enclosed herewith joint mesting minutes of SEIAA & SFACSs dated

» : 06/03/2025 after including the correction of Chairman, SEIAA, UP for your approval,
- Thisis also informed you that the joinit minutes has already been appmved by

. O Thursday 6 Maroh, 2025 &t 0B:30:41 pin IST, SEIAA Utter Pradest <gelaauni@vatioo.san

abouiblaitk

. Chainman, SEIM therefore you are reguested fo provide your approval on the joint
- meeling minutes.

. Respected SirMa‘am,

Plaase find enclosed herewith draft minutes nfijoint meeifng of SEIAASEACs
dated 06/03/2025 to provide:your comments/approval il 05:00 PM on 07/03/20%5, If
i jetls mmmemafapgamvai on the draft miiriutes-are not received by 5 PM tornorrow; 1he
draft minutes will be considered deemed approved.

fegards,
Dirgctorateof Environment,

. Vinget Khand, Gomti Nagar, Lucknow

142,
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ANS25, B:02 P Yahoo Mall - Re: Draft mintitas-of joint meating of SEIAMSEACS dated U8703/2025

Re: Draft mintites of joint meeting of SEIAA/SEACs dated 06/03/2025

Froo D Dineshwar Prasad Singh (dineshwaramita@gmait.corm)
Tor  retdokar@yashod.com

e awaathtmeﬂmbﬁrseale@gmati corr; shivomsingh 161 @gmail corm; eropsi@gmail com;
mpmb@rseiaaup“ﬂ?‘i@gmaul com; chairmanseac @omallieom; 1ukhan1%9©gmax .COM;
umseshsharma2014.us@gmail.com; hbs H@rediffraitcom; dr_;sm{;h?@gmaﬁ vorty; sharmaajay03@yehoo.com;
chairmanupsaiaa@griailtoiy; rajivekuimar19B3@gmail com; seianip@yaboo.com

forg Tuesday 18 March, 2025 at 06144 dpg 15T

Dieat slr ,
Thie MOM dated 8:3.2028 of joint mesting loicks OK from my end Jheénce retathimended for approval,
With best wishes '

Dr Dingshwar Prasad Singh
MemberBEAC 2
: OnTue; Mar 11, 2025, 12:11 PM Ratan Kar <atankar@yahoocon wrote:
Disar Sig,
I'have gone through the joint meating minutas. of SEIAA & SEACs dated 06/03/2025 and spprove the same.

Just ofe mingr observalion: alanumberel places inibe report, DEM has been inadverienty Mantiored as
"Direclordte f Department of Mines and Geology.” hmay be coirécied as - "Directorats of Geoelogy and Mining."
regards,
Ratan Kar

. On Moriday 10 March, 2026 8t DT:0052 oy IST, SEIAA Ullar Pradesh sgelsaui@yehes comd wrate:

Raspectad SirlVa'am,
Please find eénclosed herewith joint meeting minutes of SEIAA & SEACS dated
| 0613312025 after mch}z’jmg the entraction of Chairman, SEIAN, UP for your approval. This
Hisalse informed you that the joint minutes has already been appr@ved by Chairmar,
“SEIAA, therefare you are requested to pfovide your approval on the joint meeting
minules.

O Thursday % March, 2025 at 06:30:41 pm 15T, BEIAA Utlar Pradesh <seissmupiGyahog.com wiols:

1 TRespecletd Sirivia'anh,

L Please find enclosed herewith draft minutes of Joint meeting of SEIAASEACS dated
DEHAIZ0Z5 o privide your comivients/approval till 05:00 FM on Q7/0312025. i your

: cammaﬁisiappmvai onthe drafUminutes are nol received by'5 PM: t&merr&w the draft

minttes will by considersd, 4._dae;mec§ appraved,

ragards, _
Direstormte«d Environment, _
Vinaet Khand, Gomti Nagar, Lucknow

aboutblank _ 11t
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47125, 503 Fin Yaheo Mait - Re: Draft minutes of joint meeting of SEIAA/SEACS dated 06/03/2025

Re: Draft minutes of joint meeting of SEIAA/SEACs dated 06/03/2025

From: Ratan Kar (ratankar@yahoo.com)

T awasthimemberieac 1 @ginalledm! dineshwaramita@ymailcon shivorhsingh 101 @gmait.coim;
eropsri@gmailcom; membersmaaup2021 @gmail.com; chairmanseac] @gmail com; %mhan%’:’ia.‘}f’a)gmmi Com;
umeshishiarma2014, s @gragilcom; Rl 1 @redillmal o drisinghi @griail corm; shartagiay08@yahos.com;
ahanmanupmae@gmasi corr; rajivekurnar 983@ griail.oon; selaeup@yahaa Lo

Dete: Tussday 11 March, 2025wt 12011 pen 15T
Digely 8ir,

f have gone thirough the ot miceting minutes of SEIAA & SEACS dated 06/03/2005 and approve the same.

Just one minor observation: 2t a number of places in the report, DGM has bean inadvertenity mentioned as "Directorate
{ Depariment of Mmes and Geology.” It may be cormecied as - “Dirécicrate of Gemlogy and Mining.”

regards..
Ratan Kar

. On Motiday 10" Mareh, 2025 81 01:0052 prm 1ST, SEIAA Uttar Pradssh <esiaatp@yahoo.con> witte;

1 Respacted SirfMa'am,

S Please find enclogett herewith joint meeting minytes of SEIAA & SEACs dated

- 0B/03/2025 affer including thecorrection of Chairman, SEIAA, UP for your approval. This is
- also-informed you that the joint minutes has already been approved by Chairman, SEIAA,

" therefors you.are reduested 1o provids your approval biv the joint meefing minutes,

- O Thursday 6 March, 2025 a1 06:30:41 pm ST, SEIAA Uttar Pradesh<sslaaip@yahoo. et wiats:

- Respeoied Sir/Malam,

- Pleage find shclosed heréwith draft minutes of joint maeizng of SEIAAISEACS dated
1 0B/03/2025 1o provide your: mmm&nmfappmval tHF 05:00 PM on 07/03/2025. 1 your

P c&mmen’ts/appr@vai on the draft minuies are not received by BEPM tomorrow, the draft

© L mintitéswill be congidered tiaeme&é abproved.

| regards,

- Directorgte.of Envitonment,
5_‘uf’m:a.tati: Khand, Gomti Nagar, Lucknow

abouk blank 11
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ANNEXURE 3

List of DSR kept in-abeyance

Sr. No. District Name Sand Morrum
1. Jalaun N4
2. Saharanpur N4
3. Agra v
4, Ambedkar Nagar v
5. Ayodhya v
6. Bagbhat N4
7. Behraich v
8. Ballia v
o. Barabanki v
10. Deoria | v
11. Banda v
12. Jhansi v
13. Sambhal v
14. Shamli N4
15. Fatehpur N4
16. Ghazipur V4
17. Gonda Vv
18, Hamirpur v
19. Kanpur Dehat v
20. Lakhimpur Kheri v
21. Mirzapur v
22. Prayagraj v
23. Raibareli V4
24, Sant Kabir Nagar V4
25. Shahjahanpur V4
26. Shravasti v
27. Auraiya v
28. Farrukhabad v

15
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25. Firozabad v
30. Mathura v
31. Bareilly v
32 Ghaziabad v
33. Bulandshahar v
34, Sonebhadra v
35. Chitrakoot V4
36. Kannauj v
37. Kanpur Nagar v
38. Etawah v
39. Lalitpur v
40, Mahoba v
41. Basti N4
42, Bijnor v
43, Kaushambi N4
44, Siddharthnagar v

1484
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ANNEXURE 4

Item No. 03 & 04 {Court No, 1)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Original Application No. 140/2021
(With report dated 31.03.2022)
Raj Kumar Applicant
Versus

State of U.P. & Ors. Respondent(s)
WITH

Original Application No. 141/2021
Ramkaran Karn ' Applicant
Versus

State of U.P. & Ors, Respondent(s)

Date of hearing: 06.05.2022

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMEER
HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Venshdeep Dalmia, Advocate

Respondent: Dr. Roshan Jaceob, Secretary, Geology & Mining with Mr. Pradeep Misra,
Advocate for the State of Uttar Pradesh & UPPCB

ORDER

1. Grievance in these two identical applications is against illegal
mining. In O.A, No. 140/2021, mining is in the submerged water area at
Gata No. 28 (Part) and 29, Khand No. 1, village Kanwara, District Banda,
UP by M/s Durge Trading Company and in O.A. No. 141/2021 it is in the
submerged water area at Gata No. 2/4, 2/23, 2/24 and 2/28, Khand No.

-4, village-Bendakhadar, District Banda, UP by Ashish Kumar Gautam,

17
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S/0 Buresh Kumar Gautam. Common stand in both the matters is that
the mining is in viclation of Sustainable Sand Mining Management
Guidelines (SSMMG), 2016 and Enforcement and Monitoring Guidelines
for Sand Mining (EMGSM), 2020 and binding orders of this Tribunal,
including order dated 30.05.2017 in O.A. No. 78/2015 (CZ} reported in

2017 SCC OnLine NGT 1097, holding as follows: -

“In the light of the above, we answer the question that has
been referred to us that no river sand mining is
permitted in the submerged area in accordance with the
Sustainable Sand Mining Guidelines 2016 alternatively
in so far as the issue whether it can be permitted in the
submergence areas is concerned our answer to the same
is that in submergence area which may be a wider area
than the one actually submerged as a submergence
area would encompass the full reservoir level of the
river or the high flood level of the river recorded by in
any case where the mineral is exposed and not in
stream such sand mining in accordance with the Sand
Mining Guidelines 2016 and the conditions imposed in
the environmental clearance may be carried out.”

2. Further order of this Tribunal relied upon by the applicants is
order dated 26.02.2021 in O.A. No. 360/2015, NGT Bar Association v.
Virender Singh (State of Gujarat) and other connected matters. Therein, on
exhaustive review of the issues relating to sand mining, this Tribunal has
issued directions, including the mechanism for enforcement of

environmental norms, inter-alia as follows:-

CIO26, . XK v vereirensivireasarenns B e P xxx

27. We direct all the States/UTs to strictly follow the SSMG-
2016 read with EMGSM-2020 reinforced by mechanism for
preparation of DSRs {in terms of directions of this Tribunal
dated 14.10.2020 in Pawan Kumar, supra and 04.11.2020 in
Rupesh Pethe, supraj), Environment Management Plans,
replenishment studies, mine closure plans, grant of EC (in
terms of direction dated 13.09.2018 in Satendra Pandey,
supraj, assessment and recovery of compensation (as per
discussion in Para 25), seizure and release of vehicles
involved in illegal mining (in terms of order dated 19.02.2020
in Mushtakeem, supra), other safeguards against violations,
grievance redressal, accountability of the designated officers
and periodical review at higher levels, As dalready noted,

1486
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EMGSM-2020 contemplates extensive use of digital
technology, including remote sensing.

28, We further direct that periodic inspection be conducted
by a flve-members Committee, headed and coordinated by the
SEIAA and comprising CPCB {wherever it has regional office),
State PCB and two expert members of SEAC dealing with the
subject. Where CPCB regional office is not available, if
MoEF&CC regional office is available, its Regional Officer will
be included in the Committee, Where neither CPCEB nor
MoEF&CC regional office exists, Chairman, SEIAA will tie up
with the nearest institution of repute such as HT to nominate
an expert for being included in the Committee. Such
inspection must be conducted ait least thrice for each lease
i.e. after expiry of 25% the lease period, then after 50% of the
period and finally six months before expiry of the lease
period for midway correction and assessment of damage, if
any, The reports of such inspections be acted upon and
blaced on website of the SEIAA. Every lessee, undertaking
mining, must have an environment professional to facilitate
sustainable mining in terms of the mining plan and
environmental norms. This be overseen by the SEIAA.
Environment Departments may also develop an appropriate
mobile App for receiving and redressing the grievances
against the sand mining, including connivance of the
authorities and also a mechanism to fix accountability of the
concerned officers. Recommendations of the Oversight
Committee for the State of UP gquoted earlier may be duly
taken into account.

The mechanism must provide for review at the level of
the Chief Secretary at least once In every quarter, in a
meeting with all concerned Departments in the State. The
Chief Secretary UP may ensure further action in the light of
the report of the Oversight Commitiee.

Similarly, at National level, such review needs to be
conducted atleast once in o year by the Secretary,
Environment in coordination with the Secretaries Mining and
Jalshakti Ministries the CPCB.”

It is submitted that no steps are being taken by the State of UP for

campliance of directions of this Tribunal.

4,

Vide order dated 02.07.2021 on consideration of the matter, the

Tribunal directed Additional Chief Secretary, Mining, UP to furnish a

report about the compliance status including the status of DSR and

replenishment studies for Banda District and alse in-stream mining in

submerged water and monitoring mechanism.

19
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5. The matter was last considered on 08.03.2022 and finding that no

response was being filed by the Additional Chief Secretary, Mining, Uttar

Pradesh, the Tribunal directed personal appearance of the ACS, Mining

by V.C. and also directed the District Magistrate and State PCB to file a

factual report. If anything, adverse was noticed, the PP was to be put to

notice of these proceedings.

6. In pursuance of above, the ACS, Mining, UP is present in person

by V.C. and report has been filed by the District Officer, Banda on

31.03.2022 as follows:

11.

That for Environmental impact assessment (E.LA.) study
ministry of environment and forest and climate change
(MoEF&CC) has propounded Sustainable sand mining
management guidelines 2016 and enforcement and
monitoring guidelines for sand mining 2020, In compliance of
this Guidelines Government of Uttar Pradesh has issued a
Gavernment order no 790{1)/86-2020 dated 01.06.2020. As
per this Government order, Government of Uttar Pradesh has
constituted a team of officials of Department of Geology and
Mining, Revenue Department, Forest Department and
Irrigation Department, who give recommendation for any new
area to be included or any change in D.S.R.{District survey
report). Till November 2022 a total of 296 areas has been
added in District survey report (D.S.R.) in different districts of
Uttar Pradesh.

That in district Banda after proper study of replacement of
Sand/Morrum on the areas the District Survey Report’ (herein
after referred as DSR) was prepared and loaded on District
Administration Portal and objection: of the public domain were
also invited and after considering the objection the DSR
finalised by the commitiee constituted by the Government of
Uttar Pradesh on 23.11.2017.

That in Compliance of Hon'ble NGT order dated 02,07.2021

- OA no. 140/2021 Raj Kumar Versus State of UF and OA no.

141/2021 Ram Karan karn Versus State of UP, D.M Banda
has authorised C.M.P.D.I (Central mine planing and Design
Institute limited), a public sector enterprise of Government of
India to do the replenishment study of rivers flowing in district
Banda on dated 28.10.2021 CMP.D.I has started the
replenishment study of rivers of banda district and the work
is on progress. Its report will be soon provided to the hon'ble
NGT.

1438
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12.

13,

14,

15,

16.

17
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The copy of the order of D.M Banda dated 11.10.2021 and
consent letter of C.M.P.D.I dated 19.10.2021 being annexed
herewith as Annexure No.1, to this compliance report.

That if the bid found to be highest and satisfactory per cubic
metre then a letter of intent is issued in favour of such bidder
and thereafter, the applicant should obtain approval on its
mining plan and environmental clearance from the competent
authority and thereafter the mining lease is executed in his
favour.

That in the lease deed, the following terms are specifically
mentioned:-

L. The mining operations are to be carried only up to
the depth of 3 metres, or up to the water level,
whichever is less;

i The safety zone should be worked out;

iii. ~ The mining operations will be done in accordance
with the scheme mentioned in the Mining Plan;

iv. The lessee will be bound to obey the terms and
conditions of the environmental clearance;

v The mining will be done after sun-rise till sun-set;

vi.  In the monsocon season, no mining will be done;

vii,.  Heawvy machinery and Suctivn Machines will not be
used for excavation of the mineral;

viii.  No temporary bridge or hinderance will be created in
the flow of river water during the lease period;

ix. That the Central Government framed Sustainable
Sand Mining Management Guidelines 2016 with
object of managing un-controlled sand mining in
India.

That the Ministry of Environment, Forests & Climate Change,
Government of India also framed Enforcement and monitoring
Guidelines for Sand Mining in January 2020,

That list of mining leases, granted in District Banda for
excavation of sand & morrum, at present, is being annexed
herewith as Annexure No.2, to this compliance report.

That at the time, total 17 mining leases are in operation in
Banda district and they have proper environmental
clearances, as well as the consent issued by UPPB Lucknow
under the provisions of "Water (Prevention & Control of
Pollution) Act, 1974 and Air [Prevention Control of Pollution)
Act, 1981."

That in compliance of the order dated 26.02.2021, passed by
this Hon'ble Tribunal in 0.A. No.360 of 2015 (National Green
Tribunal Bar Associations. Veerendra Singh (State of Gujarat
& others), 5 members Committee has been constituted by the
District Officer, Banda, vide office order No.2892/Khanij-30
Banda, dated 14.12.2021. In the said Monitoring Commitiee,
the members as under:
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Divisional Forest Officer, Banda Chairman

1

2, Mines Officer/Mines Inspector/ Surveyor, Mines
Department, Banda Member

3. Executive Engineer, Irrigation & Water Resources
depariment, Banda- Member

4. Concerned Tehsildar Member

5. Regional Officer, Pollution Control Board, Banda

Member Secretary.

A copy of the said office order dated 14.12.2021 issued by the
District Officer, Banda, is being annexed herewith as
Annexure No.3, to this compliance report.

That the said Enforcement Commiltee is regularly watching
the mining activities of 17 areas and if any lessee is found to
violate the above mentioned terms and conditions, then after
issuing the notice, necessary proceedings are initiated against

That in the Headquarters, Lucknow, as well as in the districts,

Surveillance Systems have alsa been installed for prevention

of over-loading of minerals, as well as without transit passes,
and due to this so many electronic challans are automatically
created and served on the lessees for recovery of Government

8.

him,
19

dues of such mineral.
20.

That this Hon'ble Tribunal has also directed for submission of
the status report of the following sand, morrum areas

S. Area
No.

Status

a) | Khand No. 1
Village Konwara, Banda being done by the lessee
M/s Durga Trading Co. cue
approach road

mining activities are not

to preparation of

b) | Khand No.4

Village Banda Khadar,
District Banda

Ashish Kumar Gautam,

Hon'ble Supreme court.
{Ravi kumar vs State of U.P.

matter is pending before the

S/o Shri Suresh Kumar
Gautam

Dairy No. 3177/2022) No
mining activities are being
done.

7. A report has also been filed on 06.04.2022 by the Geology and

Mining Department, UP which is by and large similar to the report of the

District Officer, Banda referred to above.

8. We have heard learned Counsel for the Applicants and interacted

with the ACS present in person by VC.

»
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9. We find that replenishment study as required under the SSMG-
2016 and EMGSM-2020 has.not been undertaken prior to the auction in

terms of para 5.1 of the EMGSM, 2020 which is reproduced below:

“5.0 REPLENISHMENT STUDY

The need for replenishment study for river bed sand is
required in order to nullify the adverse impacts arising due to
excessing sand extraction, Mining within or near riverbed has
a direct impact on the stream’s physical characteristics, such
as channel geometry, bed elevation, substratum composition
and stability, in-stream roughness of the bed, flow velocity,
discharge capacity, sediment transport capacity, turbidity,
temperature etc. Alteration or modification of the abouve
attributes may cause an impact on the ecological equilibrium
of the riverine regime, disturbance in channel configuration
and flow-paths. This may also cause an adverse impact on
instream biota and riparian habitats, It is assumed that the
riparian habitat disturbance is minimum if the replenishment
is equal to excavation for a given strefch. Therefore, to ‘
minimize the adverse impdct arising out of sand mining in a .
given river stretch, it is imperative to have a study of
replenishment of material during the defined period.

5.1 Generic Siructure of Replenishment Study

Initially replenishment study requires four surveys. The first
survey needs fo be carried out in the month of April for
recording the level of mining lease before the monsoon. The
second survey is at the time of closing of mines for monsoon
season. This survey will provide the quantity of the material
excavated before the offset of monsoon. The third survey
needs to be carried out afier the monsoon to know the
quantum of material deposited/replenished in the mining
lease. The fourth survey at the end of March to know the
quantity of material excavated during the financial year. For
the subsequent years, there will be a requirement of only
three surveys. The results of year-wise surveys help the state
government to establish the replenishment rate of the river.
Based on the replenishment rate future auction may be
planned.

The replenishment period may vary on nature of the channel
and season of deposition arising due to variation in the flow.
Such period and season may vary on the geographical and
precipitation characteristic of the region and requires to be i
defined by the local agencies preferable with the help of the
Central Water Commission and Indian Meteorological
Department. The excavation will, therefore, be limited to
estimated replenishment estimated with consideration of other
regulatory provisions.”
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10.  With regard to the allegation of instream mining in submerged
water, it has been orally stated by the ACS that no such instream mining
is permitted. However, in the reports filed before thig Tribunal, no such

statement has been made on behalf of the State.

11. Accordingly, the ACS, Mining, UP has fairly stated that
replenishment study will be conducted prior to auctions in future and
with regard to the current leases, ongoing replenishment study will be
expedited, In the light thereof, the leases will be renewed, if necessary.
Such studies for all Districts in UP ‘Wﬂl be completed by December 31,
2022 and for Banda by June 30, 2022, She has further stated that the
allegation of instream mining will be verified and if found true, the same

will be discontinued.

12, In view of above, let the Replenishment studies be completed by
credible institutions, following due procedure, in accordance with para 5
of EMSG, 2020, Further, no mining be permitted.till replenishment
studies are completed beyond the schedule laid down above. The State
may ensure that the Regulatory authorities are adequately equipped and
capable to assess quantities of mined material. With regard to instream
mining, it may be ensured that the machineries permitted or used
otherwise comply with "Semi mechanised” mining operations in true
gsense. In all mining potential districts, environmental damage
assessment be carried out and annual assessment reports placed in
public domain on the websites of the Mining Department as well as the
PCB. Compliance of SSMG, 2016 and EMGSM, 2020 and earlier
directions of this Tribunal may be ensured by an effective monitoring

mechanism.
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The applications are disposed of accordingly.

May 06, 2022

Original Application No. 140/2021
Original Application No. 141/2021
DV

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

Prof. A. Senthil Vel, EM
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ANNEXURE 5

Joint Meeting Minutes of State Level Environment Impact Assessment Authority, U.P. &
State Level Expert Appraisal Committee-1&2, U.P. held on 27/03/2025

The joint meeting of the State Level Fnvironment Impact Assessment Authority, UP. &
State Level Expert Appraisal Committee-1 & 2, U.P. was held in Directorate of Environment,
U.P. through hybrid mode (physical and virtual) on 27/03/2025. The following were present in the
tneeting: -

1. Mrs. Mamta Sanjeev Dubey, Chairman, SETAA
2, Shri Rajive Kumar, Chairman, SEAC-1
3. Dr. Harikesh Bahadur Singh, Chairman, SEAC-2
4, Shri Sushant Sharma, IFS Member Secretary, SEAC (1 & 2)
5. Shri Ajay Kumar Sharma, Member Secretary, SEIAA
6. Shri Paras Nath, Member, SEIAA
7. Shri Om Prakash Srivastava, Member, SEAC-1
- 8. Dr. Brij Bihari Awasthi, Member, SEAC-1
9, Dr. Ratan Kar, Member, SEAC-1
10. Shri Umesh Chand Sharma, Member, SEAC-1
11.  Dr. Ajai Mishra, Member, SEAC-1
12. Shri Tanzar Ullah Khan, Member, SEAC-2
13. Dr, Dineshwar Prasad Singh, Member, SEAC-2
14.  Prof. Jaswant Singh, Member, SEAC-2
15, Dr. Shiv Om Singh, Member, SEAC-2
16,  Dr. Amrit Lal Haldhar, Member, SEAC-2

A joint meeting of the State Environment Impact Assessment Authority (SEIAA) and the
State Expert Appraisal Committee (SEAC) 1 & 2 was convened on 06.03.2025, SEIAA/SEAC
noted that while approving the DSR the condition “Replenishment study on the basis of which the
mineral availability is assessed should be uploaded on websites of District and Mining
Department Uttar Pradesh and submitted to SETAA along with methodology adopted for study
and details like geo-coordinates ete. of study points.” was imposed. Since this condition was not
complied with by any District so SEIAA/SEAC had taken the decision on 06.03.2025 to keep the
DSR and process of appraisal and grant of EC on hold. A meeting was called on 27.03.2025 to
discuss the situation and take the final call as some Districts have submitted the study to SEIAA
as well as uploaded this study on the District website. The SEIAA/SEAC in joint meeting decided
that as more Districts upload their studies on District website and submit to SEIAA the process for
appraisal/grant of EC will be resumed for respective District.
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Joint Meeting Minates of State Level Enviromment Impact Assessment Authority, U.P. & State Level Expert
Appraisal Committee-1&2, U.P. held on 06/03/2025

The members were however of the view that the District Magistrate will furnish a
certificate that the study (dated............. ) for mineral calculation on which DSR is based has

been uploaded on District website and shall remain in the public domain during currency of this

DSR.

{Mamta Sanjeev Dubey)
Chairman, SEJAA

(Rajive Kumar)
Chairman, SEAC-1

(Dy. Brij Bihari Awasthi)
Member, SEAC-1

(Dr. Ajai Mishra)
Member, SEAC-1

(Dr. Shiv Om Singh)
Member, SEAC-2

(Sushant Sharma, IES)
Member-Secretary,
SEAC-1 &2

Nodal Officer, SEIAA, UP

MoM prepared by Seeretariat in eonsultatlon with
Chairman & Members on the basis ol decizions
taken by SEIAA, SEAC-1 & 2 during the meeting.

(Paras Nath)
Member, SETAA

(Dr. Harikesh Bahadur Singh)
Chairman, SEAC-2

(Dr. Ratan Kar)
Member, SEAC-1

{Dr. Dineshwar Prasad Singh)
Member, SEAC-2

{(Tanzar Ullah Khan)
Member, SEAC-2

(Ajay Kumar Sharma)

Member Secretary, SEIAA

(Om Prakash Srivastava)
Member, SEAC-1

(Umesh Chand Sharma)
Member, SEAC-1

(Prof. Jaswant Singh)
Member, SEAC-Z

(Dr, Amrit Lal Haldhar)
Member, SEAC-2

Nodal Officer, SEAC-1&2

MoM prepared by Secretatlyt in consultation with
LChaliman & Members on the basis of dec/sions
talozn by SEIAA, SEAC-] & 2 dutlng the meeting.
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Replenishment study received

Sr. No. District Uploaded in Wehsite
1. Banda Uploaded in NIC Website Banda
2. Hamirpur Uploaded in NIC Wehsite Hamirpur
3. Basti Uploaded in NIC Website Basti
4, Shamli Uploaded in NIC Website Shamli
S. Jalaun Uploaded in NIC Website Jalaun
6. Ghaziabad Uploaded in NIC Website lalaun

ANNEXURE 6




